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Blarkllstlng 01 C.P.W.D. Contraetors 
+ r Shri VL""ram Prasad: 

I Shr; M. L. Dwlvedl: 
I Shrlmati Savltrl Nigam 
I Shrl S. C. Samanta: I Shrl SnOOdh Hansda: 

Shrl Solankl: 
.9~'1 Shrl Nara51mba Reddy: 

Dr. Saradlsh Roy: 
Dr. Ranen Sen: 

I Sbrl Dlnen Bhattacharya: 
I Shrl Hukam Chand l Kpchllavalya: 

Shrl Oakar Lal Benn: 

Will the Minister of Wdrq aad 
Boullng be pleased to state: 

(a) whether it is a fact liIat a num-
ber of contractors on the list of the 
C.P.W.D. have been blacklisted; 

(b) if so. the total number of auch 
blacklisted contractors; and 

(c) the reasons for their being 
blacklisted? 

The Minister 01 Work. and Boaa-
lug (Shrl Mehr CbaDd Kbanna): (a) 
Yes. 

I b) The number of blacklisted con-
tractors on the 30th April, 1964 wa. 
23. 

(c) These contractors were b;ack-
listed for doing sub-standard work 
and indulging in malpraetlcu, ate. 
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ShrimaU Savltrl Nl&'alD: May I 
know whether the payment. due to 
the.., blacklisted contraeto.. have 
been paid or withheld; it the anl-
wer is in the negative, what are the 
amounts due to them! 

Sbri lIfebr ChaDd Ilb ...... : It will 
not ~ corrPCl to Say that ('very con-
tractor Who h •• been blackli.ted had 
overcharJ!ed. There are a numbe~ 
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of offences which are liven in the 
er l.·. In accordance wnh the code 
action is taken against the contractor 
and every possible effort is being 
made to root out corruption both in 
the department .. well u from 
among the contractors. 

WRITTEN ANSWERS TO 
QUESTIONS 

M Is. Skoda <India) Private limited 

'·98. Shrl SlIrendranath Dwlvedy: 
Will Ihe Mini;l.r of Finance be 
plp •• ed to refer 10 the .. "ply given to 
Unstarred Question No. 17!l4 on the 
2nd April, 1964. and stale: 

(a) whether investigations againo' 
Messrs. Skoda (India) Private Linlil-
cd. an East European firm. for cNtain 
allelled offences have since been 
completed; 

(b) if so. what Ihe investigations 
reveal; and 

(c) the steps talten by Government 
against the firm as a •• quel to the 
investigations held? 

Tbe MInister of Planning (Shrl B. 
R Bba&"a\): (a) The investigations in 
rpspect of some trommctions havt> 
I>,,,'n campleted while those in ,..spect 
nf some others are still in progress. 

Ib) and (e). On the basis of the 
illvestilations so far C'omplcted. 
c:.nl)W cause noti.ces have been issued 
f Jr 0) unauthorised importation of 
,·oods. (ii). under-Invoicing of goods 
imtlorted, (Iii) mis-statemenls in cer-
l1in material documents. (iv) misuse 
nr the rights conferred on them by 
"il'tue of the If'tters of authority is~ued 
III them to operate un the import 
I icenee. issued in the n.m~. of other 
parties. and Cv) unauthorised im-
portation of goods as "personal ba~
Rage" of their foreign technic-ians. 

On .. ease has Binee been adjudi-
cated as a result of which goods worth 
Rs. 30.000 have been confiscated with 
an optiun to redeem on payment of 

fine of a like amount and in addition 
a personal penalty of Rs. 75,000 has 
been imposed on the firm. The order 
is appealable. 

Shadn, of Itrislma-Godavarl Waten 

( Shd Yasbpal SlDIb: 
I Sbrl Indrajit Gupta: 
I Sbrl Itapur SIn,h: 
I Sbri R. G. Dubey: 
I Shri Rameshwar Tanlla: 
I Shrl Dhaon: 

99. ~ ; ;. P. l',dav: 

\ 
S. Ili"hancbander Seth: 
Sbri Jashvant Mehta: 
Shrl N. R. Laskar: 

I Shrl VI.hwa Nath Pandey: I Shri P. K. Deo: 
Shrl M. L. Jadbav: 

L Sbrlmatl Savltrl Nlcam: 

Will the Minister of Irrllation ..... 
Power be pleased to state: 

Ca) wh~lher a confcrence of Chief 
Ministers of Mysorc, Andhr. Pradesh 
and Maharashtr. was recently held to 
go int.o the question Of sharing of 
Krishna-Godavari waters·: 

(b) if so. whether any decision was 
arrived at; and 

(c) how long it will take to imple-
ment it? 

The Minister of Irrlptlon ... 
Po ... er (Dr. It. L. Rao): (a) Ye .. Sir. 

Cb) and (el. 11 was decided that 
the discus. ions should be continued al 
the time of the next meeting of the 
National Development CouncR 

Drlnkl", Water for Rural Areas 

- r Sbrl A. N. Vldyalaakar: 
'100. ~ Sbrl Vlshwa Nalb PlUH1ey: 

L Shri B. N. Itllreel: 

Will the Minister or Beallb btl 
pleased to .tate: 

(a) whether it is a fact that out of 
Rs. 18.12 crores allotted for providinl 
drint.in~ water in rural areas, :l I.lie 
portion remains still unspent: 




